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. . acted as follows :- 

the following shall be inserted :- 
" Sessions Judges and ~ i s t r i c t  ~ a i i s t i a t e i  are.. 

.. Justices of the Peace within and for the yh61e of 
the territories administered by th.e Local Government . , 

under which they aye serving." ' ' 

sliall be inserted. 
5. ( 1 )  I n  section 446, before the words "Presi- 
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t 0 ~  follow 



h 
a, warrant case a t  the time when the Magistrate calls 
upon the accused u n d e ~  sectioq 256 to enteT upon the 
defence, the Magistrate shall forthwith issue the 
necessary orders for the trial by a jury as aforesaid- 

" (3)  If such a claim is made a t  an earlier stage 
- of the proceedings, the Magistrate shall issue such 

orders whenever it appears to him from the evidence 
recorded that there will be a sufficient case to go 
beforea jury. 

" (4) I n  every such case the Magistrate shall, 
notwith~ta~nding anything cohtained in section 242, 
.before issuing any orders as aforesaid, frame a formal 
charge. - " (5)  The provisions of sections 211, 216, 21'7, 219 
and 220 shall, so far as may b ~ , ,  apply for the purpose 
of securing the attendance of the complainant, the 
accused, and the witnesses a t  every trial to be held 
under this section. 

" (6) The provisions of this Code relating to the 
St*' procedure in a trial by jury before a Court of Session 

shall, as nearly as may be, apply to every trial?under 
this section as if the District Magistrate were a 
Sessions Judge, and the accused had been committed 
to his Court for trial. 

" (7) All Courts may construe any of the provi- 
sions referred to in sub-section (5) or sub-section- (6), 
in so far as they 'are made applicable by that ,sub- 
section, with such verbal alterattiom not affecting 
the substance as may be necessary or proper to adapt 
the same to the matter before them. 

" (8) Nothing in this section shall affect the 
power of the Magistrate to commit an accused person 
for trial under section 34'7 or section 44'7." 

Transfer t o  ,"451B. (1) I f  an accused person claims- to be 
- tried by jury under section 451A, and in the opinion 

Court in 
Gertaill cases. of eke District Magistrate there is reason to believe . 

that a jury composed in manner prescribed by section 
451 cannot be .constituted for the trial before himself, 
or ca~lnot be so constituted without an amount . of 
delay, expense or inconvenience which under the 



" 01' . 
" ( e )  that such an order is expedient for the 'ends 

of justice." - .  
(2) 1n  the same section, after clause (3),  the fol- 

< 

lowing shall be inserted, namely :- 
" or 
" (4)  that an accused person be committed for 

trial to itself or to a Court of Sesgion." 
12. After section 526 the following section shall N& section 

- 
be inserted, namely :- inserted after 

section 526, 

c (  526 A. I f ,  in any criminal case br appeal, before ddjour"ment 

the commencement of the hearing, the public prose- on'applica- 
cutor, the complainant or the accused notifies to the zi:tg6. 
Court before which the case or appeal is pending his 
intention to make an application under section 526 in 
respect of the case, the Court shall exercise the powers 




